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I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 4603 CF 2016
(Arising out of SLP (C) No.11060 of 2016)

RAI JI BHAI BH KHABHAI PARMAR AND ORS APPELLA

NTS
VERSUS

RELI ANCE | NDUSTRI ES LTD. (FORVERLY KNOWN AS

| NDI AN PETROCHEM CALS CORPORATI ON LTD.) AND ANR RESPOND
ENTS

JUDGMENT

KURI AN, J.

1. Leave granted.

2. The linmted gri evance of t he appel I ants is 0
n t he

direction to deposit the anounts already received by them at

the tine of the alleged cessation of enploynent with the

respondent s as a pre-condition for the Labour Court to

enter adjudication on the grievance raised by the enpl oyees.

3. Havi ng heard M. R P.Bhatt, | ear ned seni or C
ounsel

appeari ng for t he appel I ants and M. C. U. Si ngh, I
ear ned

seni or Counsel appearing for the respondents, in the peculiar

facts and circunstances of the case, we are of the view that
Signature Not Verified

Digitally signed by
the interest of justice would be advanced if the direction of
Raj ni  Mukhi
Dat e: 2016. 05. 02
14:36: 28 | ST
Reason:
the Hi gh Court to deposit t he amounts al ready receive
d by

1
appellants at the tinme of cessation, is partly nodified.

4. Accordingly, we dispose of the appeal permtting



the appellants to deposit 50% of the gross VRS anount (which
does not include P.F. Gatuity, etc.) within a period of

three nonths from today.

5. The Labour Court, Vadodara  w || decide the
Reference within a period of three nonths fromthe date of

deposit as above.

6. The appeal is disposed of as above. No costs.

[ KURI AN JOSEPH]

.................... J.
[ ROHI NTON FALI NARI MAN]
NEW DELHI ;
APRI L 29, 2016
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| TEM NO 39 COURT NO. 10 SECTI ON XV

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 11060/2016
(Arising out of inpugned final judgnment and order dated 29/01/2016
in CA No. 9087/ 2014 passed by the Hi gh Court of Cujarat at
Ahnedabad)

RAI JI BHAI BHI KHABHAI PARMAR AND ORS Petitioner(s)
VERSUS

RELI ANCE | NDUSTRI ES LTD. (FORMVERLY KNOWN AS
| NDI AN PETROCHEM CALS CORPORATI ON LTD.) AND ANR Respondent (s)

Date : 29/04/2016 This petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE KURI AN JOSEPH
HON BLE MR JUSTI CE ROH NTON FALI NARI MAN

R P. Bhatt, Sr.Adv.
Prakash Thakkar, Adv.
Kai | ash Pandey, Adv.
Ranj eet Si ngh, Adv.
H manshu VWai | wal , Adv.
K. V. Sreekunar, Adv.

For Petitioner(s)

For Respondent (s) Chander Uday Si ngh, Adv.

K. R Sasi prabhu, Adv.
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Keyar Gandhi, Adv.
Aswi n Dave, Adv.

Mel ani e D souza, Adv.
Vi shnu Sharnmm, Adv.
Gaur av Thakur Adv.

Ri shi Gautam Adv.

ss33%%

UPON hearing the counsel the Court made the follow ng
ORDER
Leave granted.
The appeal is di sposed of in terns of si gned
non-reportabl e Judgnent.
Pendi ng application (s) shall stand disposed of.

(Raj ni  Mukhi) (Renu Di wan)
SR P. A COURT MASTER
(Si gned non-reportable judgment is placed on the file)



